BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application NO.88 OF 2018 (WZ)

Gopal Bajirao Bhonsale ) .....Applicants
V/S. ‘
Executive Engineer & Ors. SR Respondents

JOINT REPORT OF COMMITTEE
IN VIEW OF ORDER DATED 28.07.2020 OF THIS HON’BLE TRIBUNAL. A
UNDER :-

1, Ganti Saiprakash, age 59 years, Principal Chief Conservator of Forests
(Head of Forest Force) Maharashtra, Nagpur do hereby submit Joint Report, as

nodal agency for the Committee constituted, as under: -

1. I submit that this Hon’ble Tribunal pleased to pass order dated 28.07.2020 in

the above-mentioned Original Application, as under :-

“Para-9. We deem it just and proper to constitute a committee consisting (i)
Principal Chief Conservator of Forest (HOFF), Maharashtra, (ii) Maharashtra State
Road Development Corporation (MSRDC) and (iii) National Highways Authority
of India (NHAT) and to direct them to submit a factual and action taken report with
regards to allegations made in the application. Report be submitted within six

weeks,

Principal Chief Conservator of Forest (HOFF), Maharashtra will be the nodal

agency for compliance.”

2. The allegations in the Application submitted before this Hon’ble Tribunal and

as observed in the Order, the NH 548A National Highway is being
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constructed/widened on  Shahapur-Murbad-Karjhat-Khalapur-Pali-Wakan-
Indiapur-Tale-Mandala joining and ending at Dighi and Agardanda National
Highway NH 548A (Km-0/0000 to 40/600), Sakhali Spot 17.150 in which
about 2500 trees are to be cut. The cutting of the trees without the authority
of the competent person for the purpose of construction and widening the
road and without the consent to establish for the proposed highway gmm;.ed

by the Maharashtra Pollution Control is in violation of environmental rules.

The Commitice constituted has conducted meeting on 13.10.2021 in the
Office of Chiel Conservator of Forest, (Territorial), Thane, at Thane. In the
said meeting, the Principal Chief Conservator of Forest (HoFF), Maharashtra
and Executive Engineer MSRDC were present in person. The Principal Chief
Conservator of Forest (HOFF), Maharashtra orally instructed to the Executive
Engineer, MSRDC, Mumbai, to submit the information as under:-

i) Map showing different site packages of NH 548A,

ii) Complete Alignment picture as per drone survey,

iii) Package details, such as Chainage, Length, area of forest land
involved and area of non-forest land involved.

vi) Information of tree cutting in forest land including Status of forest
diversion proposal, number of trees needed to be cut, permission, if any,
issued by Competent Authority and number of trees actual cut, and

v) Information of tree cutting in non-forest land including number of trees
needed 10 be cut, details of the tree cutting for which permission issued by
Competent Authority, number of trees actual cut and compliance of

conditions stipulated in tree cutting order, if any.
The information received from the Executive Engineer, MSRDC, Mumbai is

checked with the record of concerned Forest Offices through respective

officers and the [actual details are as under :-

/7/,!% |
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i) MAP :- The Exccutive Engineer, MSRDC has produced map showing the

different construction packages of Highway stretches of NH 548A is enclosed

herewith as Annexure-1.

ii) DRONE SURVEY :-According to Executive Engineer, MSRDC Mumbai,

at this juncture it is very difficult to carry out the Drone Survey within very

short period.

iii) PACKAGES DETAILS WITH LAND INVOLVEMENT:-

Forest Land Non-Forest land
Length Involved Involved
Packages Details Chainage .
(Kms) | Length Area Length Area
(Kms) | (Hect.) | (Kms) | (Hect)
Shahapur-Patgaon | Km, 0.000 to
: 20.130 10.48 17.01 9.65 28.95
Section 1 20.130
Shahapur-Patgaon Km 20.130
’ 23.653 9.153 19.43 14.500 43.50
Section 1 1o 43,783
" Paigaon-Khopoli | Km 43.783
S 37 25725 | 85 | 128957 | 17.225 | 51.6750
Section [ 1o 69.508
Patgaon-Khopoli Km 69.508
R 21631 | 000 | 0000 | 21.631 | 64893
Section 11 _ t091.139
WakanPali Khopoli | Km 0.000 to
N 40600 | 9400 | 0000 | 31200 | 5628
: 10.600
_—I—i—ﬁaﬁ{‘_ (.o :Xékti'lﬁllicii‘ Km 0060 o
| S 42345 11.210 18.81 31.135 61.07
{ 42343

iv) INFORMATION OF TREE CUTTING IN FOREST LAND:-

No. of ) No. of
B . . No. of trees for which
Package Status of Forest Diversion Trees Trees
permission issued by
Details proposal needed to B actual
Competent Authority
be cut cut
Shahapur- Stage 1 permission received on
Patgaon 30.06.2021. Compliance for Stage-I 2586 Nil Nil
Section | permission is in progress.

Sheetal Raut/K SiviJoint Repurt of commiitee
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Shahapur- Proposal submifted at DCF Thane
Patgaon office on 25.04.2019. Same is : :
. ? . 3402 Nil Nil
Section [I under scrutiny with PCCF Nagpur
Office.
Patgaon- "sla?. i p‘é;;:";i;; ion received on
Khopoli 26.08.2021. Compliance for Stage-1 467 Nil Nil
Section 1 periission is in progress,
Patgaon-
Khopoli Forest Land not required. NIL Nil Nil
Section 11 :
WakanPali Rcslrrﬁicmg is doing in Forest land
Khopoli theretore, FDP proposal not NIL Nil Nil
required.
Indapur to Stage | permission received on
| Agardanda | 31.12.2020. Compliance report is 1055 Nil Nil
submitted on 20.10.2021.

v) INFORMATION REGARDING TREE CUTTING IN NON-FOREST LAND:-

Details of tree Cutting for which permission
issued by Competent Authority Compliance of
No.of (oo Nos. of
No. of conditions
Package Trees Trees z
Designation | Date & letter No.: | Trees for stipulated in
Details needed actually
of Competent of permission which Tree cutting
to be cut cut
Authority issued permission order if any
is issued
Shahapur- RFO Tree plantation
592 207/29.04.2019 592 526 .
Patgaon Shahapur with number of
Section] | 1057 | RFO Dhasai | 252/2205.2019 1057 NIL plant as
OO, S oM T
_ Sub Total 1649 526 :
1649 Tree felling
| Shahapur- | | RFOMurbad | 1808A/18.02.2020, ; order has not
368 368 335
Patgaon East 1811A/18.02.2020 yet been
Section 11 : 'RFO Murbad completely
67 . 28/15.02.2020 67 67
West done. However,
433 3 Sub Total 435 402 the agency
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Details of tree Cutting for which permission
issued by C tent Authorit
R R v y Competent Authority Nos. of Compliance of
= No. of conditions
Package Trees Trees
X Designation | Date & letter No.: | Trees for stipulated in
Details needed actually
of Competent of permission which Tree cutting
to be cut cut
Authority issued permission order if any
. is issued
Patgaon- RIFO Karjat started Tree
; 151 ) 144/01.06.2019 151 77 =g
Khopoli Fast plantation in
Section | o R 168/21.06.2019, some packages.
RFO Karjat = i
312 o 119/20.05.2019, 312 312 Also is in
st :
5 123/30.05.2019 process for
balance
N Sub Total 463 389 "
463 plantation work
Patgaon- RFO Karjat 357/26.12.2019, and will
; i 431 . 431 92
Khopoli East 20/10.04.2019 complete before
Section 11 RFO Karjat | 443/03.12.2018, completion of
212 212 212 z
West 617/15.02.2019 the project.
1 378/15.12.2018,
76 RFO Khalapur 76 76
375/15.12.2018
" |- Sub Total 719 380
WakanPali e | 2a302.122017,
Khopoli 252/05.12.2017,
257/06.12.2017,
- ’ 258/06.12.2017,
1859 RFO Pah 1859 1609
194/13.10.2017,
195/13.10.2017,
196/13.10.2017,
197/13.10.2017
291/17.10.2017,
: 290/17.10.2017,
2454 | RFO Khalapur 2454 2454
404/20.12.2017,
403/20.12.2017
I G
ol 529/12.01.2018 60 52
Nagthane
ety e
4373 Sub Total 4373
Sheetal Raut/K Sir/Joint Repurt of committee L
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Package
Details

No. of

Trees
needed
to be cut

| Details of tree Cutting for which permission

issued by Competent Authority

Designation
of Competent
Authority

Date & letter No.:

of permission

issued

No. of
Trees for
which
permission
is issued

Nos. of
Trees
actually
cut

Indapur to
Agardanda

2162

| RFO Murud

RFO

Mangaon

969/23.02.2018,
974/23.02.2018,
970/23.02.2018,
971/23.02.2018,
139/10.05.2018,
138/10.05.2018,
936/09.02.2018,
933/09.02.2018,
937/09.02.2018,
935/09.02.2018,
934/09.02.2018,
932/09.02.2018,
1009/06.03.2018,
1014/06.03.2018,
1013/06.03.2018,
1008/06.03.2018,
1007/06.03.2018,
1015//06.03.2018,
140/10:05.2018,
1010/06.03.2018,
1012/06.03.2018,
141/10.05.2018,
1011/06.03.2018,

2162

2162

Compliance of
conditions
stipulated in
Tree cutting
order if any

959/31.01.2018,
945/25.01.2018

858

858

3020

Sub Total

3020

3020

Grand
Total

10659

10659

8832
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BENEFITS OF THE HIGHWAY :- As reported by the Executive Engineer
(NH Coordination) MSRDC Mumbai, this new declared National Highway
stretch is the upgrading to the 2 lane with paved shoulder configuration road
having in Pavement Quality Concrete road. This highway starting at Major
National Highway NoJ3 ie. Mumbai Agra NH at Shahapur in Nowth /
Western region of Maharashtra and connecting to the Murbad (MIDC area),
Patgaon, Karjat, Khopoli (Industrial area / Imagica Theme & Water Park),
Pali {Ganpati Astavinayak Temple), connecting to NH-17 i.e. Mumbai Goa
National Highway in Konkan region of Maharashtra. Further, this highway
stretch terminating at Agardanda Jetty near Dighi Port for Water transport
route. This highway is very important link to connect the different regions of
state as well as very useful for the tourist consumer, Agricultural and
Industrial transport in the state without distributing traffic in the Mumbai
City.

APPLICANT’S SUBMISSION :-- In view of directions in the order of this
Hon’ble Tribunal, notice was issued to the Applicant to produce the
documents, if any. in support of his allegations, but he has not produced any
document. He has submitted/sent written reply contended that he requested
the Hon'ble Tribunal NGT-WZ to close / withdraw the said matter for the

reasons mentioned therein. (A copy of written reply is annexed herewith and

marked Annexure-11).

OBSERVATION :~ On perusal of the details above, it is clear that total area
of 68.1493 Hecl. of forest land and total area of 306.368 Hect. non-forest
land is involved in six packages in the said NH 548A National Highway

being constructed/widened.

S0 far, tree cutting in forest land is concerned, out of six packages,

no wees needed o be cut in two packages. Out of remaining four packages

31
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proposals under Sec.2 of Forest (Conservation) Act, 1980, (herein after
referred as “FC Act, 1980") are forwarded in three packages, to the
Government of India, Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Nagpur (herein after referred as “Competent
Authority”) and Stage-1 permissions are received. In remaining one package
proposal under See.2 of FC Act, 1980 submitted by the user agency and is
under serutiny with PCCF Nagpur Office. In these four forest land packages
total 7510 wrees needed to be cut for which permission is sought in the said

proposals. No tree cutling is done on forest land in the said four packages.

On the pon-forest land involved in this matter, total 10659 trees
necded 1o be cut. Under See.3 of The Maharashtra Felling of Trees
(Regulation) Act, 1964 the Tree Officer, duly empowered by the State
Government is Competent Authority to grant permission for felling trees. In
rural area the Tree Officer is Forest Officer not below the rank of a Range
Forest Officer. In the present case, the Range Forest Officers/Tree Officers of
Shahapur, Murbad, Karjat East, Karjat West, Pali, Khalapur, Mangaon and
Murud duly empuwered (o grant permission for felling/cutting trees in non-
forest land involved in the National Highway, have issued permission for
cutting 10659 wees for the area respectively within the local limits under their
control during the period from 2017 to February 2020 out of which 8832

trees have been cul.
8. VIOLATION:- It is noticed from the record of the Forest Offices of the area

through which the said proposed National Highway NH548A passes that there are

violations committed by MSRDC Mumbai as under :-

a)  Shahapur-Patgson Section I :- The proponent MSRDC Mumbai has

submitted proposal ws.2 of the FC Act, 1980 for widening of the road

admeasuring 17.01 ha. on forest land has been forwarded to the Competent
Sheetal Raut/K Sir/Joint Report of cominitiee MZ[//
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Authority along with Violation Note.(A copy of Violation Note is annexed
herewith and marked as Annexure-III). In that case, offence under the
provisions of Indian Forest Act, 1927 was registered for excavating soil in
forest land for construction of a bridge and temporary diversion and it was
pointed out in the proposal to the authority. The authority has taken
cognizance thereof and accorded Stage-1 approval on 30.06.2021 subject to
conditions laid down therein for compliance. (A copy of Stage-I Approval is
annexed herewith and marked as Annexure-1V). The amount of loss and fine

has been recovered from the concerned and the case is disposed off,

b)  Shahapur-Patgaon Scetion II :- The proponent MSRDC Mumbai has
submitted proposal u/s.2 of the FC Act, 1980 for widening of the road
admeasuring 19.43 ha. on forest land has been forwarded to the Competent
Authority. Stage-1 approval of the said proposal is awaited. Meanwhile the
MSRDC has started working in that area and hence offence under the
provisions of Indian Forest Act, 1927 have been registered for violation as
under :-

| Sr. | Range Round |  Beat Offence Book No & | Type of Status
i Ne. | ey i Date Offence
11 2 e ET T S R 6 7
I Mudad £ ¢ Shiravali | Shiravali | Shiravali R.O. No.M- | Excavated | Pending
] i ! 12/2021, Soil in for enquiry
e S dt.05.06.2021 forest area
z. Murbad | Pimpalgaon | Murbad R.O. No.2-| Excavated | Pending
i , M/2021-22, Soilin | for enquiry
N AL dt.07.06.2021 forest area
3, | Murbad W 'Mohaghurg Mhasa & | Mohaghar R.O. M- | Excavated | Pending
{ Aagashi | 07/2021, Soil in for enquiry
TSI S dt02.08.2021 forest area

The said violations are being reported to the Competent Authority.

Patgaon-Khopoli Section - I :- The proponent MSRDC Mumbai has submitted

proposal u/s.2 of the FC Act, 1980 for widening of the road admeasuring 12.8957

ha. on forest Jand. The proposal has been forwarded to the Competent Authority

Sheetul Ruut/K Siv/duint Report of comiitiee
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along with Violation Note. (A copy of Violation Note is annexed herewith and

marked as Annexure-V). In that case offence under the provisions of Indian Forest

Act, 1927 was registered for excavating soil in forest land etc. as under:-

Sr.  Range | Round Beat Offence Book | Type of Offence Status
No. | = en No & Date E
1 | THE S R e W 5 6 7
1. | Karjat | Sugave Vare Sugave Excavated Soil in Case filed in
| West R.O.No.E- forest area IMC-I vide
15/2019-20, No.191/2020,
e oo g dd dt.14.12.2020
2 Borgaon Salokh | BorgaonR.O. Asphalt was Case filed in
: | No.M- removed from the IMC-I vide
? 18/2019-20, | road and dumped in | No.SC303/200,
= did. the protected forest | dtd.14.12.2020
and soil was dumped
T in the forest
3. | Karjat | Humgaon | Kashele Humgaon Excavated soil in Case filed in
| East R.O. No.M- forest arca IMC-I vide
! 14/2019-20, No.182/2020,
- B el L = dtd.18.01.2020 dtd.27.07.2020
4. | { Humignon | Bhaliwadi Humgaon | Asphalt was Case filed in
i i R.O. No.E- removed from the JMC-I vide
26/2018-19, | road and dumped in | No.181/2020,
l dtd.20.03.2019 | the protected forest | dtd.27.07.2020
! and soil was dumped
l - in the forest

The above said violation have been pointed out to the Competent Authority
and the authority has taken cognizance thereof and accorded Stage-1 approval
subject on 26.08.2021 to conditions laid down therein for compliance. (A copy of
Stage-I Approval is annexed herewith and marked as Annexure-VI).

Patgaon-Khopoli Section 11 :- Forest land is not involved in this package hence

proposal w/s.2 of the FC Act, 1980 is not required. However, there is tree cutting in

non-forest land. There is violation and offences are registered of which details are

P

as under :-

Sheetal Raut/K SirfJoint Report of committee
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Sr. | Range Round Beat Offence Book | Type of Offence Status
No. Rt No & Date
1 2 3 1 4 5 6 7
1 Karjat Vavale | Nangurle Vavarle Asphalt was Fine recovered
West R.O.No.M- removed from the | from offender.
10/2018-19, | road and dumped in
e W dtd. forest.
2. | Khalapur | Chilthan | Chilthan Chilthan Construction of Pending for
R.O.No.E- | Unauthorised Road enquiry
11/2020-21, in Small part of
i d1d.02.03.2021 Forest area

Wakan-Pali-Khopoli :- Forest land is involved in this package but only
maintenance / resurfacing of existing road is involved. There is violation and
offence is registered under the provisions of Indian Forest Act, 1927 of which

details are as under :-

Sr. | Range Rouad Beat Offence Book | Type of Offence Status
- I No. ¢ S el B, [N No & Date
1 2 3 4 S 6 g
1. | Sudhagad | Khanpoli | Khanpoli Khanpoli Excavated soil in Poclain
R.O.No.E- forest area Machine sized
1/2019-20, and release on
] = dtd.24.10.2019 bond paper.

Indapur to Agurdanda :- The proponent MSRDC Mumbai has submitted
proposal ws.2 of the FC Act, 1980 for widening of the road admeasuring 18.8136
hact. on forest land has been forwarded to the Competent Authority along with
Violation Note. (A copy of Violation Note is annexed herewith and marked as
Annexure-VII). In that case offence under the provisions of Indian Forest Act,
1927 was registered for excavating soil and cleaning in forest land and it was

pointed out in the proposal to the authority.

Sr. | Range | Round Beat Offence book Type of Offence Status
No. ; No. & Date
I | Murud | Bhalgaon | Bhalgaon R.O.No.E- Clearing of soil and | Fine recovered
01/2019, | construction of cement | from offender
b d112.06.2019 concrete road
2. | Murud | Bhalgaon | Bhalgaon R.O.No.E- Clearing of soil and | Fine recovered
0272019-20, | construction of cement | from offender
dt.12.06.2019 concrete road
3. | Murud | Bhalgaon | Bhalgaon ©  R.O.No.E- Clearing of soil and | Fine recovered
. 03/2019-20, | construction of cement | from offender
- dt13.06.2019 concrete road

Sheetal Raut/K Sii/doint Repurt of commitiee
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| 012019-20 | construction of cement | from offender
[ d112.06.2019 concrete road

12
4. | Murud : Bhalgaon | Bhalgaon R.O.No.E- Clearing of soil and | Fine recovered
[ 04/2019-20, | construction of cement | from offender
. | Vit |l | dt.13.06.2019 concrete road
5. | Murud | Amboli | Agardanda | R.O.No.E- Clearing of soil and | Fine recovered
i | 01/2019-20, | construction of cement | from offender
B Lt | dt13.06.2019 concrete road
6. | Murud 1 Amboli | Agardanda | R.O.No.E- Clearing of soil and | Fine recovered
!
!

The authority has taken cognizance thereof and accorded Stage-I Approval

subject to conditions laid down therein for compliance. (A copy of Stage-l
Approval on 31.12.2020 is annexed herewith and marked as Annexure-VIII).

9)

10)

ii)

The copy of the report d.17.11.2021 submitted by the Executive Engineer
(NH Co-ordination), MSRDC Mumbai is annexed herewith & marked as
Annexure-1X. One of the tree felling orders issued by Competent Authority
in Marathi (Translaied in English) is also annexed herewith & marked as
Annexure-Xa & Xb.

CONCLUSION :-

It is clear from the information mentioned above that there is no illegal tree

cutting or tree cutting without statutory permission either on forest land or on
non-forest land involved in the proposed Road construction/widening
National Highway NH 548 A.

Further, it is submiued that action as directed while giving Stage-I clearance
for Forest involved Sections shall be scrupulously followed and Tree Officers
(Range Forest Officers) shall ensure compliance of the conditions laid down

while issuing telling orders for trees outside forest areas.

Date- OB/M 2o, (Ganfi Saip sh)
Place- Nypm’ Principal Chief Conservator of Forests

(Head of Forest Force)
Maharashtra, Nagpur

Sheetnl Raw/K Siv/Joiat Repoot of commitnee
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BEFORE THE NATIONAL GREEN TRIBNAL
WESTERN ZONE BENCH, PUNE

Original Application NO. 38/2018 (WZ)

Gobpal Bajirao Bhosle------ Applicant
v/s
Executive Engineer & Ors : Respondent(s)

Date of Hearing 22.11.2021

: . >
(Earlier date hearing 17.0$.2021) 7 : 944_9/ /2 SF-

"GZ/VMEJ ,’g e Q?m/

Application on behalf of the Applicant
MAY IT PLEASE YOUR HONOUR
The Applicant above named most respectfully submits as under:-

1) The Applicant had filed above referred application to prevent tree cutting likely to
 be undertaken for the Road Widening the area as mentioned in the Application.

2) 1 had tried my best level best to get required information at the time of filing said
application. |

3) I am Senior Cilizea 0_1" 66 years age. | am not keeping well and having health
problems during Corona period ahcl thereafter due to my old age | have shified to
my native place which is very remote area in Maharashtra having network problems
and therefore unable to attend the matter in person or by Video Conference/Online
etc. [ am unabie to expedite/follow up the further proceedings of said
matter/application. -

4} My advocate on record has permanently shifted to Bangalore and infornmied me that
she is unable to attend. [ am not in a positioh 1o appoint another advocate to atiend
the matter further.

5) I therefore humbly request the Hon’ble Tribunal to relieve me from the said
proceedings as | ant unable to attend further due to the reasons as mentioned herein

above. The matter may please be treated as Withdrawn.

For this act of kindnes:, [ will remain grateful forever.

" Dated:- 4/ /10/2021 Apesred

/’:w.&_ -
opal Bhosle QM\I\J——
(Applican() -”/
(S V- Ramario

Chief Conservator of Foresis (T)
Thane Circle, Thane.



A Note regarding the circumstances under which the work has undertaken in
violation of Forest (Conservation) Act, 1980

The ministry of Road Transport & Highways (MoRTH), Government of
India has decided to take up the development of Section — I — Shahapur Patgaon NH
548A in the State of Maharashtra for augmentation of capacity for safe and efficient
movement of traffic by upgrading to Two Lane with paved shoulder configuration
based on the traffic demand.

The total length of the project stretch selected for up-gradation is 20.130
KM in this package from which road is passing through forest area in Shahapur forest
division. The proposed widening requires diversion 17.01 Ha. in Shahapur Forest
Division. Therefore the widening of this stretch requires forest clearance from
Ministry of Environment, Forest and Climate change (GOI).

The diversion of forest area has been limited to the minimum that
satisfies the National Highway standards. As the project road is passing through the
middle of forest area, bypassing the forest area is not possible. Alternative has been
examined and found that no better option is available. The widening has been limited
to non-forest areas where the road is passing/ abutting the forest land only on one side
of the existing road, to reduce the requirement of forest area diversion.

The existing Shahapur — Murbad Road was under the possession of
Public Works Department, State of Maharashtra. Now the said Road is declared as
National Highway No. 548A. And the road is handed over to Maharashtra State Road
Development Corporation Limited, Mumbai by Public Works Department, State of
Maharashtra for further works and maintenance. While handing over the said road to
MSRDC, Public Works Department, State of Maharashtra has mentioned the 22-30
mtr. ROW of the said road. And MSRDC has started the work in forest area assuming
the existing ROW of the said road.

But Public Works Department, State of Maharashtra has never acquired
the Forest area of the 22-30 mtr. ROW for the said road. And hence, as the said area
is still forest land, the forest offence case is booked in violation of the Indian Forest
Act, 1927 & Forest (Conservation) Act, 1980. The penalty of Rs. 279200/- has been
recovered from the concerned contractor of the said work. The work started in the

\ forest area is stopped by Forest Department.

W
. Ramaao)
Chief Conservator of Foresis (T)

Thane Circle, Thane.
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The project authority has submitted the proposal as required under
Section 2 of the Forest (Conservation) Act, 1980 for obtaining prior approval from

Government of India.
The project authority has given an undertaking to bear the cost of

Compensatory Afforestation as directed by Forest Department. _

As the prdposal is for upgradation of existing road, and there is no
alternative for the same and the project authority has submitted the proposal for
obtaining approval from Government of India, the proposal is recommended subject
to deposition of 20% of five (5) times Net Present Value (NPV) of the violated area
by the project authority as directions issued in the Part-B, Chapter 1, Rule 1.21 of the
Forest (Conservation) Rule, 2003 issued by GOI vide letter no. F.No. 5-2/2017-FC,
dated 28/03/2019.

1 6 A_" I 'V]ZO Depu (Xii:\fs‘cbg:!i%, orgst:
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RO WER Integrated Regional Office
GOVERNMENT OF INDIA Ground Floor, East Wing
qafaRor, a9 ¢4 ooy Rads WAty New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS ~ Civil Lines, Nagpur - 440001
& CLIMATE CHANGE upcr.,fccnlral-ngp-mcf@gov.m

F.No. FC—IIIMII-ISOIZOiI-N(;P /6205 Date: 30.06.2021

)y

The Principal Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajguru Chowk

Madam Cama Marg

Mantralaya, Mumbai — 400032,

Sub: Diversion of 17.01 ha of forest land in favour of Maharashtra State Road
Development Corporation Ltd., Mumbai for rehabilitation and up-gradation of
Sahapur Patgaon Scction-1 (KM 0,000 to KM 20.130) part of NH-3 Shahapur-
Murbad-Patgaon-Karjat-Khopoli-NH4 section of newly declared NH-548A in the
State of Maharashtra km 108+500 to km 153+160 to four lanc with paved
shoulder in the state of Maharahstra,

Sir,

The undersigned is directed to refer to State Government of Maharashtra letter No.
FLD-1220/C.R.239/F-10 dated 10.03.2021 and APCCIF & Nodal Officer (FCA), Maharashtra
letter No. Desk-17/NC/1/ID 12819/(71)/683/2020-21 dated 27.10.2020 on the above subject
secking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980 and to say that the said proposal has been examined in the
Integrated Regional Office in light of the relevant provisions of the Forest (Conservation)
Act, 1980 and Guidelines issued thereunder and approved by the Regional Empowered
Committee constituted under Section - 4 of the Forest (Conservation) Act, 1980.

After careful examination of the proposal of the State Government and on the basis of
the approval of the proposal by the Regional Empowered Commitiee, the Central
Government hereby accords “in-principle’ under Section - 2 of the Forest (Conservation)
Act, 1980 diversion of 17.01 ha of forest land in favour of Maharashtra State Road
Development Corporation Ltd., Mumbai for rehabilitation and up-gradation of Sahapur
Patgaon Section-1 (KM 0.000 to KM 20.130) part of NH-3 Shahapur-Murbad-Patgaon-
Karjat-Khopoli-NH4 section of newly declared NIH-548A in the State of Maharashtra subject
to the fulfilment of the following conditions:

i. Legal status of the forest land shall remain unchanged:
ii. Compensatory afforestation
a. Compensatory afforestation shall be taken up by the Forest Department over 34.02
ha degraded forest land in Survey No. 57, 69 at Village - Ras, Tal. Shahapur, Dist-
Thane (20.00 ha) and in Survey No. 36/1 (old 684) at Village -~ Kukambe, Tal.
Shahapur, Dist- Thane (14.02 ha). As far as possible. a mixture of local indigenous
species along with 10% RET species of Thane District shall be planted and
monoculture of any species may be avoided;
b. The Penal CA over 01 ha degraded forest arca preferably in continuation to the
main CA area shall be raised and maintained by State Forest Department at the cost

of project; Aorecrea!
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Chief Conservator of Forests {T)
Thane Circle, Thane.
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v,
vi.
vii.
™

ix.

¥
Xii.

xiii.

The cost of compensatory afforestation at the prevailing wage rates as per

compensatory afforestation scheme and the cost of survey, demarcation and erection of

permanent pillars if required on the CA land shall be deposited in advance with the

Forest Department by the project authority. The CA will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost increase for works

scheduled for subsequent ycars; -

NPV:

a. The State Government shall charge the Net Present Value (NPV) for the 17.01

ha forest arca to be diverted under this proposal from the User Agency as per
the orders of the Hon'ble Supreme Court of India dated 30/10/2002,
01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566 in WP (C)
No. 202/1995 and as per the guidelines issued by the Ministry vide letters No.
5-1/1998-FC (Pt.I1) dated 18/09/2003, as well as letter No. 5-2/2006-FC dated
03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard;

b. Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt
of the report from the Expert Committee, shall be charged by the State
Government from the User Agency. The User Agency shall furnish an
undertaking to this effect;

User agency shall restrict the felling of trees to minimum number in the diverted forest
land and the trees shall be felled under the strict supervision of the State Forest
Department and the cost of felling of trees shall be deposited by the User Agency with
the State Forest Department. Maximum numbers of trees in outer RoW will be kept
intact. A detailed report in this regard shall be submitted to IRO, MoEF&CC along with
Stage- | compliance report;

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e~portal (hitps:/parivesh.nic.in/);

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector;

s,

The User Agency in consultation with State Forest Depanment shall prepare and
implement a Site Specific Wildlife Conservation Plan for 10 years. Copy of the same
shall be submitted along with Stage- 1 compliance report:

Maximum number of trees up to 60 cm girth proposed to be felled may be translocated
by the State Government at the cost of the User Agency;

State Forest Department shall undertake avenue plantation of 8 feet tall plants as per
IRC norms at the cost of User Agency;

Speed regulating signage will be erected along the road at regular intervals in the
Protected Arcas/ Forest Areas;

Wherever feasible, User Agency in consultation with State Forest Department shall
construct the wildlife passages in the form of underpasses at least at every 200 meters

Attesred

44

(Sv. Romaras) ~

Chief Conservator of Forests (T)

i




T

T vt g

MR

b e

Xiv.

XV.

XVI.
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XIX.

XX.

XX1.

XXii.

Kx1il.
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XX VI,

with minimum size of 2 x 3 mtrs in forest land for smooth movement of wildlife as well
as in non-forest areas where there is a traditional route of wildlife movement:

User Agency shall undertake comprehensive soil conservation measures at the project
cost in consultation with State Forest Department. A 10 year plan on same shall be
submitted along with the compliance report of the Stage-1 approval;

Rain water harvesting structures shall be constructed every 500 meters in outer RoW of
alignment in entire forest area at project cost;

To improve the Forest/ Tree cover and to reduce pollution, as mandated in National
Forest Policy, 1988 and Environmental (Protection) Act, 1986 respectively, the User
Agency shall develop a separate nursery at one or more places 1o raise at least 25,000
seedlings of forestry species along with bamboo, fruit bearing, medicinal, ornamental
and indigenous/local every year. At least 50% of seedlings shall be planted by User
Agency in the vicinity of project area including forest area and for hand holding with
local people residing in vicinity of proposed road, User Agency shall voluntary
distribute remaining 50% of seedlings to them free of cost. A compliance report
including species wise details of seedlings raised, location of plantation area and details
of villagers whom seedlings have been distributed need to be prepared every six month
and submitted to Regional Office of MoEF&CC;

Existing carriageway in the forest arca, in the patches corresponding 1o re-alignments,
if any. shall be dismantled and land shall be handed over back to the State Forest
Department. A reclamation plan by planting suitable indigenous species of trees shall
be prepared in consultation with the Forest Department and the amount so required will
be deposited with the forest department by the user agency for taking up reclamation of
the area. A copy of plan so prepared shall be submitted to IRO, MoEF&CC;

All fragmented left over forest patches smaller than 1 ha on either side of road shall be
planted and fenced by State Forest Department at the cost of project. A report in this
regard shall be submitted to IRO, MoEF&CC:

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable;

The layout plan of the proposal shall not be changed without prior approval of Central
Government;

No labour camp shall be established on the forest land;

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer afler purchasing the same from the State Forest Department or the
Forest Development Corporation or any other legal source of alternate fuel;

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer;

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work:

The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is less;
The forelst land shall not be used for any purposc other than that specified in the project
proposal;

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India:

Mtecrea!
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xxviii.  Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018:

xxix. Any other condition that thec Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife; . .

xxx. The compliance report shall be uploaded on e~portal (hitps://parivesh.nic.in/);
After receipt of a report on the compliance of conditions no iii, iv (a), v, vi, vii, vili, ix,
X, Xv, Xviii, xix and undertakings, duly authenticated by the competent authority in the State

Government, in respect of all other conditions, from the State Government, formal approval
will be considered in this regard under Section-2 of the Forest (Conservation) Act, 1980.

This issues with the approval of Regional Officer (Central), Integrated Regional Office,
MoEF & CC, Nagpur.
Yours faithfully,

(C.B. 11&1‘@;3 :

AIGF (Central)
Copy to:

i. The PCCF (HoFF), Government of Maharashtra, Nagpur.

i. The Addl. PCCF & Nodal Officer (FCA), Government of Maharashtra, Nagpur.
iii. User agency.

iv. Guard file.

.

P (C.E Tashildar)

AIGF (Central)
K_O\/O
/

-
~

( LV AQ’M?M)
Chief Conservator of Forests |
Thane Circie, Thane.
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The area proposed for diversion of 12.8957 Ha. forest area for

Rehabilitation ad up-gradation of Patgaon to Khopoli Section I (km 43+783 to
km 69+508) part of NH-3 Shahapur-Murbad-Mhasa-Karjat-Khopoli-NH4
section of newly declared NH- 548 A in the Raigad District in Maharashtra State.

In this project user agency is Maharashtra State Road Development Corporation.

In current project for violation of FCA guidelines is noticed.

An offence was

booked under Indian Forest Act, 1927 and this unauthorised work was stopped
by the field Forest Staff. The details of offences booked by field staff are

mentioned as below:

Forest | Round F.O.R. S.Ne. Offender Name Remarks
Range No. and
date
Karjat Humgaon | E-26/ Village Mr. Dev Brijgopal | This  matter is
(East) 2018-19 | Vanjarwadi, (J.V. Company, | subjudice.  Court
Protected Forest, | New Delhi.) case No.
S.No. 35 S.C.181/2020. The
matter is pending
in the Court.
Karjat Humgaon | M-14/ Village Mr. Dharmendar | This matter is
(East) 2019-20 | Vanjarwadi Kapoor subjudice.  Court
Protected Forest | (Supervisor), Resi. | case No.
S.No. 47, 13, 50 | Krishna  Colony, | S.C.182/2020. The
and Village | Gurgaon, Delhi. matter is pending
Naldhe, Acquired in the Court.
Forest S.No.
43/6, 17, 18, 19,
43/8, 15, 71/12
Karjat Borgaon M- Village Kalamb | Mr.  Dharmendar | Charge sheet filing
(West) 18/2019- | Finally Acquired | Kapoor in the court is in
20 Private  Forest | (Supervisor), Resi. | progress.
S.No. 87 Krishna  Colony,
Gurgaon, Delhi.
Karjat Sugve E-15/ Village Ware | Mr.  Dharmendar | Charge sheet filing
(West) 2019-20 | Protected Forest | Kapoor in the court is in
S.No. 2, Village | (Supervisor), Resi. | progress.
Sugave, Restored | Krishna  Colony,
Private forest | Gurgaon, Delhi.
S.No. 35/4, 35/6
Atresred
Ao
C8.v. Romanio)

Chief Conservator of Forests (M)

Thane Circle, Thane.
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A total four offence cases has been booked. Out of which two cases are
subjudice and for remaining two cases inquiry has been completed, after inquiry
charge sheet will be filed in the court. In this project MSRDC, through its road
construction contractor had undertaken the unauthorised construction works done
about 2.235 ha. by violating the Forest (Conservation) Act, 1980 provisions and
guidelines.

The user agency has admitted to the offence and submitted the violation
report, hence the penalty as per guideline no..Part-B, Chapter-1, 1.21(ii) of the
Forest (Conservation) Act, 1980 is to be recovered from the user agency.

In the current project when the violation was noticed, forest staff stopped
the work in the forest area and offence was booked and offender is being
prosecuted as per law. Therefore no action is proposed for the forest officials

and staff concerned.

Place:- Alibag. (Maneesh Kumar)

Date:-  /08/2020. Deputy-ConservatgrOfiotests,s
Alibggag

Avtesred!

g\,a/\/\/\j- kp‘_{_\’:)_____,
(L Ramarap e

Chief Conservator of Forests (M)
Thane Circle, Thane.
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HRXT YO Integrated Regional Office
GOVERNMENT OF INDIA Ground Floor, East Wing
. g9 Ud Seraryg Rads d=31g New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS ~ C1vil Lines, Nagpur - 440001
& CLIMATE CHANGE apccfeentral-ngp-mef@gov.in
F.No. FC-IIMH-152/2021-NGP /8553 Date: 26" August, 2021

To, -
The Principal Secretary (Forests),
Revenue and Fores! Department,
Hutatma Rajgurs Chowk
Madam Cama Marg
Mantralaya, Mumbai- 400032,

Sub: Diversion of 12.8957 ha of forest land in favour of Maharashtra State Road Development
Corporation Ltd., Mumbai for rehabilitation and up gradation of Patgaon-Khopoli Section-lI
(43+783 to 69+508 KM) part of NK-3 Shahapur-Murbad-Karjat-Khopoli-NH4 section of newly
-~ declared NH-548A in the State of Maharashtra- regarding.

Sir,

The undersigned is directed to refer to State Government of Maharashirz letter No. FLD-
1320/C.R.238/F-10 dated 10.03.2021 and APCCF & Nodal Officer (FCA), Maharashtra vide his letter No.
Desk-17/NC/IID 12818/(71)/778/2020-21 dated 12.11.2C2C on the above subject seeking prior approval of
the Central Government under Section-2 of the Fores! (Conszrvation) Act, 1980 and APCCF & Nodal Officer
(FCA), Government of Maharashtra letter No. Desk-17/NC/I/ID-12813(721/209/2021-22 dated 01.06.2021
forwarding additional information as sought vide this office letter of even number dated 30.04.2021 and to
say that the said proposal has been examined in the Inlegraled Regional Office in light of the relevant
provisions of the Fores! (Canservation) Act, 1980 and Guidelines issued thereunder and approved by the
Regional Empowered Ccmmittee constituted under Section - 4 of the Forest (Conservation) Act, 1980.

After careful examination of the proposal of the State Government ard on the basis of the approval of
the proposal by the Regional Empowered Committee. the Centrzl Government hereby accords ‘jn-principle’
under Section - 2 of the Forest (Conservation) Act, 1380 diversion of 12.8957 ha of forest land in favour of
Maharashira State Road Development Corporation w!d.. Mumbai fcr rehablitation and up gradation of
Palgaon-Khopoli Section-Il (43+783 to 69+508 KM, part of N4-3 Shahapur-Murbad-Karjat-Khopoli-NH4
section of newly declared NH-548A in the State of Vaharashtra subject to the fulfilment of the following
conditions:

AP I Legal status of the forest land shall remain unchanged;

i. Compensatory afforestation

a. Compensatory afforestation shall be 'aker up sy th= Forest Depariment over 26.00 ha
degraded forest land in Survey No. 83 (Old 341) at Village- Mokhavane, Taluka- Shahapur,
District- Thane al the cost of the User Agency. As far as possible, a mixture of local
indigenous species along with 10% RET species of Thane District shall be planted and
monoculturz of any species may be avoided.

b. Penal CA over 2.25 ha degraded forest area p-eferably i1 continuzlion of main CA area
shall be raised and maintained by the State Forest Department at the cost of User Agency.
iil. The cost of compensatory afforeslation at ‘he prevailing wage rales as per compensatory
afforestation scheme and the cost of survey, demarcation and erection of permanent pillars if
required on the CA land shall be depositec in advance with the Forest Department by the project
authority. The CA will be maintained for 10 years. The scheme may include appropriate provision
for anticipated cost increase for works.seheculad for subsequent years;

\\N“\ Aesteo!
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Chief Conservator of Foiests (T)
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NPV:

a. The State Government shall charge the Net Present Value (NPV) for the 12.8957 ha
- forest area lo be diverted under this proposal from the User Agency as per the orders of
the Honble Supreme Court of India dated 30/10/2002, 01/08/2003, 28/03/2008,
24/04/2008 and 09/05/2008 in IA No. 566 in WP (C) No. 202/1995 and as per the
guidelines issued by the Ministry vide letlers No. 5-1/1998-FC (Pt.Il) dated 18/09/2003,
as well as letter No. 5-2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009

in this regard;

b. Additionz| amount of the NPV of the diverted forest land, if any, becoming due after
finalizalicn of the same by the Hon'ble Supreme Court of India on receipt of the report
from the Expert Committee, shall be charged by the State Government from the User
Agency. The User Agency shall furnish an undertaking to this effect;

User Agency in consultation with State Forest Department shall minimize the felling of trees and
maximum numbers of trees in outer RoW will be kept intact and maximum number of trees up to
60 cm girth propcsed to be felled shall be iranslocated by the State Government at the cost of
the User Agency. A detailed report in this regard shall be submitted to IRO, MoEF&CC,;

All the’funds received from the user agency under the project shall be transferred/ deposited to
CAMPA fund only through e-portal {https./parivesh.nic.in/);

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
rom the concerned District Collector;

The User Agnc-,' in consultation with 1alFsl epartmenl shall prepare and implement a
Site Specific Wild ife Conservation Plan for 10 years;

Speed regulating signage will be erected along the road at regular intervals in the Protected
Areas/ Foresl Areas;

For smooth movament of resident wildlife inhabiting area at present or in upcoming times; the
User Agency sha | ensure box culveris of minimum size 2x3 mirs at every 300 meters in forest as
well as in non-forast areas where there is a {raditional route of wildlife movement and accordingly
numbers of box culverts shall be increased. A report in this regard shall be submitted to IRO,
MoEF&CC along with Stage-I compliance.

Stale Forest Degpardment shall undertake avenue plantation of 8 feet tall plants as per IRC norms
at the cost of User Agency.

The existing carriageway in the forest area, in the patches corresponding to re-alignments, shall
be dismantled ard land shall be handed over back lo the State Forest Department. A reclamation
plan by planting suitable indigenous species of trees shall be prepared in consultation with the
Forest Department and the amount so required will be deposited with the forest department by
the user agency for taking up reclamation of the area. A copy of plan so prepared shall be
submitted to IRC, MoEF&CC.

Rain water harvesting structures shall be constructed every 500 meters in outer RoW of
alignment in enli-e foresl area at project cost;

To improve the Foresl/ Tree cover and lo reduce pollution, as mandated in National Forest
Policy, 1988 and Environmental (Protection) Act, 1986 respectively, the User Agency shall
develop a separate nursery at one or more places to raise at least 25,000 seedlings of forestry
species along with bamboo, fruit bearing, medicinal, ornamental and indigenous/local every year.
At least 50% of seedlings shall be planted by User Agency in the vicinity of project area including
forest area and for hand holding with local people residing in vicinity of proposed road, User
Agency shall voluntary distribute re mng 50% of seedlings to them free of cost. A compliance

M% @m

C & v Ramarco)
Chief Conservator of Forests (T)
Thane Circle, Thane. -
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report including species wise details of seedlings raised, location of plantation area and details of
F villagers whom seedlings have been distributed need to be prepared every six month and
submitted to Regional Office of MoEF&CC;

. xvi.  User Agency shall obtain Environmentzl Cicarance as per the provisions of the Enviroamental
(Protection) Act, 1986, if applicable.

xvil. The layout plan of the proposal shell rot be changed without prior approval of Central
Government; : i

xvii.  No labour camp shall be established on the forest land;

xix.  Sufficient firewood, preferably the alterate fuel, shall be pravided by the User Agency lo the
labourer after purchasing the same from the State Forest Department or the Fores: Development
Corporation or any other legal source of allernate fuel;
xx. The boundary of the diverled forest lard shall be suitably demarcated on ground at the project
cost, as per the directions of the concerned Divisional Forest Cff cer,
xxi. No additional or new path will be consiructed inside the forest a-ea for transportation of
construction materials for execution of the project work;
xxii. The period of diversion under this approval shall be co-terminus with the period of lease to be
-~ granted in favour of the user agency or the project life, whichever is less'
Gt xxii.  The forest land shall not be used for any purpose other than that specified in the project
proposal;
xxiv.  The forest land proposed to be diverted shall under no circumstances b2 transferred to any other
agencies, department or person without prior approval of Govt. of India;
xxv. Violation of any of these conditions wil amount to violation of Forest (Conservaion) Act, 1880
and action would be taken as per the MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018;
xxvi.  Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate
from time to time in the interest of conservation, protection and development of forests & wildlife,

xxvil.  The compliance report shall be uploaded on e-portal (https:/parivesh.nkz.in/);

After receipt of a report on the compliance of conditions no iil, iv (a), v, v, vii, viii, ix. xi, xiii; xv and
undertakings, duly authenticated by the competen: autnority in the State Government, in respect of all other
conditions, from the State Government, formal approval will be considered in this -egard uader Section-2 of
the Forest (Conservation) Act, 1980.

This issues with the approval of Regional Officer (Central), Integrated Reg onal Office, MoEF & CC,

Nagpur. . -
-~ Yours faithfully,
, ~
(N K Dimri)

Technical Qfficer (Gr-1)

Copy to:
i. The PCCF (HoFF), Government of Meharashtra, Nagpur.
A" The Addl. PCCF & Nodal Officer (FCA), Government of Maharasht-a, Nagpur. iy

jil, User agency. . ‘\'\‘
iv. Guard file. (A
‘\\-‘L\_ v
(N K Dimri)
Atrestea! Technizal Officer (Gr-I

(< v fea’mo‘rde.ﬁ
Chief Conservator of Foresis {T)
Thane Circle, Thane.




1 Name of the Agency
2 Name of the Project

2)  A) whether the project is under
EGS or Plan

3) Location

4) No. and Date of Technical
sanction

5) No. and Date of Administrative
approval

. 6) Period of work on forest land

a) Date of starting the work
b) Date of stopping the work

7) Period of work on non forest
land

a) Date of starting the work

b) Date of stopping the work

Apesred!

Violation Note

. Deputy Engineer (NH) MSRDC Mumbai
. Proposal for

Construction of
Rehabilitation & Up-gradation of newly
declared Rehabilitation & Up-gradation
of NH-548 A Section from Indapur to
Agardanda (Design Ch. 0+000 to 42+345)
to Two lane with paved shouldess = in
Taluka - Mangoan, Tala, Roha & Murud
District Raigad, State — Maharashtra,

NA.

S No Gut No  Village Taluka District -
214/1 63/A Bhalgaon Roha Raigad
223 60/2 Bhalgaon Roha Raigad
225 48 Bhalgaon Roha Raigad
219 55 Bhalgaon  Roha Raigad
451 48 Sawali Murud Raigad
438 49 Sawali Murud Réfgad

Gov. of India Ministry of Road
Transport and Highways order No NH-
12014/131/2016-MAH(P-6) Dated
25.01.2017.

Gov. of India Ministry of &oad
Transport and Highways order No NH-
12014/131/2016-MAH(P-6) Dated
25.01.2017.

Year 2019-20

Year 2019-20

Not Applicable (Linear Project)

e

C v -Ramorao) -
Shief Conservator of Forests (T)

Thane Circle, Thane.




&) Details of work done on forest area (Finally Acquired Forest u/s 22 A of MPFA 1975)

T e e i I Amount Amount
| Forest land ! Extent  of sanctioned on | spent o
Sr No | ltem | involved in | violation on o item | violation on | REmarks
' the item forest land siatind item No.2
1 , : Survey
| Construction of
No.214/1 The work
01 gemem A 0.2637 ha. Gut NO \ 18 s[opped
oncrete hoa 63/A
Construction of Survey Th k
02 Cement 0.0570 ha. | No.223 Gut is ;op‘ggé
Concrete Road No 60/2
Construction of Survey Th
e work
03 Cement 0.0600 ha. | No.225 Gut Not Approx is stopped
Concrete Road Mo 60/2 Applicable | 50,00,000/-
Construction of Survey i The work
04 Cement 0.1207 ha. | No.223 Gut is stopped
}' Concrete Road | _''No 60/2
P — I Survey
Coos o pon PR O 6gsoha, | No223 G ;':;";op‘”;’;k
& 0a No 60/2 a
3 v bl Survey
06 | oo FIng T g 1380 ha, | No.223 Gt ) .
P No 60/2 . i
[
i Total 0.7244 ha.
L

Net Present Value as per govt.of India Guidelines
Sr.No. | Village | Taluka | Areaha. |Eco Class|Rate Per | Total
' Type  of | hectorinRs. | Amount in
Forest Rs.

01 As  per  Area _
'k,;_ﬂ | | Statement 18.8136 | 9,39,000/- 1,76,65,971/-
1

| Penalty recommended by Dy.Conservator of Forest, Roha for Violation as
per MoEF & CC Letter Vide F.No.11-42/2017-FC dt.29" January 2018.
| Sr.No. [Net Present Penalty as per para No.B (ii) MoEF & CC Letter Vide

Value Per Ha. | F.No.11-42/2017-FC dt.29" January 2018.
01 9,39,000/- 1,36,042/-
In One Lakh thirty six thousand forty two rupees only.
Words

For Violation of Forest (Conservation) Act, 1980 and its guidelines Penalty
Amount Rs. 1,36,042/- is recommended by Dy.Conservatoreof Forgst Roha.

e/ s Wy
__A_#a—;__ (Lakesh Sepat)

Deputy Conservator of Forests,

Roha -
R g

-"'"-_:-,
(€ v Ramarao)
Ghief Conservator of Foresis (T)
Thane Circle, Thane.
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y - ARA RBR Integrated Regional Office
GOVERNMENT OF INDIA Ground Floor, East Wing
gufawvr, a9 yd STaarg uRkad New Secretariat Building
HATAd Civil Lines, Nagpur - 440001
MINISTRY OF ENVIRONMENT, FORESTS apccfcetral-ngp-mef@gov.in
& CLIMATE CHANGE
F.No. FC-IIMH-133/2020-NGP /F6 4 =" = oo ormees ? Date: 315t Dec. 2020
To, 53
The Secretary (Forests), ; P )
Revenue and Forest Department, :  -# / A Jmg
Hutatma Rajguru Chowk i Is¢cio i
Madam Cama Marg ke } : g 19 1
Mantralaya, Mumbai —400032. . 19~

o Sub: Diversion of 18.8136 ha forest land for rehabilitation & up-gradation of NH-548A section
LI from Indapur to Agardanda (Design Ch 0+000 to 42+345) to two lane with paved
: shoulders in Tal. Mangaon, Roha & murud, District- Raigad, Maharashtra.

&% g,
@’ The undersigned is directed to refer to State Government of Maharashtra vide its letter No. FLD-
'*"\"’\ 1320/C.R.37/F-10 dated 08.12.2020 and APCCF & Nodal Officer (FCA), Maharashtra vide his letter No.
Desk-17/NC/II/ID 12753/(69)1707/2019-20 dated 21.01.2020 on the above subject seeking prior
approval of the Central Government under Section-2 of the Forest (Conservation) Act, 1980 and to say
that the said proposal has been examined in the Integrated Regional Office in light of the relevant
provisions of the Forest (Conservation) Act, 1980 and Guidelines issued thereunder and approved by
the Regional Empowered Committee constituted under Section - 4 of the Forest (Conservation) Act,

2453 1980.

After careful examination of the proposal of the State Government and on the basis of the
approval of the proposal by the Regional Empowered Committee, the Central Government hereby
accords ‘in-principle’ under Section - 2 of the Forest (Conservation) Act, 1980 for diversion of 18.8136
ha. Forest Land in favour of MSRDC Bandra Mumbai for rehabilitation & up-gradation of NH-548A
D \ \:}‘ section from Indapur to Aga‘fﬁganda (Design Ch 0+000. to 42+345) to two lane with paved shoulders in

q/‘ Raigad District in the State of Maharashtra subject to the fulfilment of the following conditions:

i. Legal status of the forest land shall remain unchanged;

i\f\ ii. Compensatory afforestation
9\0 , a) Compensatory afforestation shall be taken up by the Forest Department over 38.00 ha
degraded forest land of Compartment No. 314 pt at Village- Nizampur and Shirsad, Taluka-
;}( : Eu§ Mangaon, Dist- Raigad at the cost of the User Agency. As far as possible, a mixture of
B

\‘)9’1)\ local indigenous species along with 10% RET species of Raigad District shall be planted
\ and monoculture of any species may be avoided. :

jii. The cost of compensatory afforestation at the prevailing wage rates as per compensatory

" afforestation scheme and the cost of survey, demarcation and erection of permanent pillars if

required on the CA land shall be depgsited in advance with the Forest Department by the

Attesresl

S dmdrnws e
Gh‘.(ef Cons/e‘(rvator of Foresws (T)
. © Thane Cimlg,jhgne.
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project authority. The CA will be maintained for 10 years. The scheme may include appropriate
provision for anticipated cost increase for works scheduled for subsequent years;

NPV:
a) The State Government shall charge the Net Present Value (NPV) for the 18.8136 ha

forest area to be diverted under this proposal from the User Agency as per the orders
of the Hon'ble Supreme Court of India dated 30/10/2002 01/08/2003, 28/03/2008,
24/04/2008 and 09/05/2008 in IA No. 566 in WP (C) No; 202/1995 and as per the
guidelines issued by the Ministry vide letters No. 5-1/1998-FC (Pt.ll) dated 18/09/2003,
as well as letter No. 5-2/2006-FC dated 03/10/2006- and 5-3/2007-FC dated
05/02/2009 in this regard;

b) Additional amount of the NPV of the diverted forest land, if any, becomlng due after
finalization of the same by the Hon'ble Supreme Court of India on receipt of the report
from the Expert Committee, shall be charged by the State Government from the User
Agency. The User Agency shall furnish an undertaking to this effect;

User agency shall restrict the felling of trees to minimum number in the diverted forest land and
the trees shall be felled under the strict supervision of the State Forest Department and the
cost of felling of trees shall be deposited by the User Agency with the State Forest Department.
Maximum numbers of trees in outer RoW will be kept intact. A detailed report in this regard
shall be submitted to IRO, MoEF&CC along with Stage- | compliance report;
All the funds received from the user agency under the project shall be transferred/ deposited to
CAMPA fund only through e-portal (https://parivesh.nic.in/);
The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the concerned Dlstnct Collector :

To improve the Forest/ Tree cover and to reduce pollution, as mandated in National Forest
Policy, 1988 and Environmental (Protection) Act, 1986 respectively, the User Agency shall
develop a separate nursery at one or more places to raise at least 35,000 seedlings of forestry
species along with bamboo, fruit bearing, medicinal, ornamental and indigenous/local every year.
At least 50% of seedlings shall be planted by User Agency in the vicinity of project area including
forest area and for hand holding with local people residing in vicinity of proposed road, User
Agency shall voluntary distribute remaining 50% of seedlings to them free of cost. A compliance
report including species wise details of seedlings raised, location of plantation area and details of
villagers whom seedlings have been distributed need to be prepared every six month and
submitted to Regional Office of MoEF&CC,;

User Agency shall obtain Environmental Clearance as per the provisions of the Environmental
(Protection) Act, 1986, if applicable; '

The layout plan of the proposal shall not be changed wnhout pnor approval of Central
Government;

No labour camp shall be established on the forest land;

.

Shiief Conse)rgatorof For) 18 (T)

___Thane Circle, Thane. »

- 55




xii.  Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the
labourer after purchasing the same from the State Forest Department or the Forest Development
Corporation or any other legal source of alternate fuel:

xiv.  The boundary of the diverted forest land shall be suitably demarcated on ground at the project
cost, as per the directions of the concerned Divisional Forest Officer:

xv. No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work;

xvi.  The period of diversion under this approval shall be co-terminus with the period of lease to be
granted in favour of the user agency or the project life, whichever is less;

xvii. ~ The forest land shall not be used for any purpose other than that specified in the project
proposal;

xvii.  The forest land proposed to be diverted shall under no circumstances be transferred to any other
agencies, department or person without prior approval of Govt. of India;

xix.  Violation of any of these conditions will amount to violation of Forest (Conservation) Act, 1980
and action would be taken as per the MOEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018;

xx.  Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate
from time to time in the interest of conservation, protection and development of forests & wildlife:

xxi.  The compliance report shall be uploaded on e-portal (https:/iparivesh.nic.in/);

xxii.  The State Government, if so desire, may pass an order for tree cutting and commencement of
work in accordance with the provisions as contained in Section 11.2, Chapter-11 of Handbook of
Forest (Conservation) Act, 1980 and Forest Conservation Rules, 2003 (Guidelines and
Clarification) issued in 2019.

After receipt of a report on the compliance of conditions no iii, iv (@), v, vi, vii, vii and
undertakings, duly authenticated by the competent authority in the State Government, in respect of all
other conditions, from the State Government, formal approval will be considered in this regard under
Section-2 of the Forest (Conservation) Act, 1980.

This issues with the approval of Regional Officer (Central), Integrated Regional Office, MoEF &
CC, Nagpur.

Yours faithfully,

- &d -

(N K Dimri)

: Technical Officer Gr-|
Copy to:

i. The PCCF (HoFF), Government of Maharashtra, Nagpur.
i The Addl. PCCF & Nodal Officer (FCA), Government of Maharashtra, Nagpur.
iii. User agency.

e

(N K Dimri)
Technical Officer Gr-

(& -V Rormorz0) -
Ghief Gonservator of Forests (T)
Thane Circle, Thane.
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No.: NH-2021/02/DE-7/C.R.No.: WPK-NGT/ENGG.| 6611 MSRDC
Date: ‘\"ﬂ 1) ] 20 01 Rkt . B o
To

Chief Conservator of Forest

Thane Regional Office,

Micro Wave Tower, Bara Bungalow area,
Kopari (East), Thane- 400 603.

, Sub.: NATIONAL GREEN TRIBUNAL
P T (W1.) o8, wampm @™ | Application No.: 88/2018 (WZ) of 2018

e erafen
,,5 i D GL )0 foc
/14'. ................ sssersisesesss | Gopal Bajirao Bhonsale ... Petitioners
a
[f/ ] V/S
V/ 17 Noy 2071 " Executive Engineer, MSRDC &Ors. ... Respondents

—_—
- ﬁl_} 0470
ragz\?% ) “"Ref .1} MSRDC letter No.: NH-2021/02/DE-7/C.R. No.: WPK-NGT/ENGG./6241;
iing T T

dtd.: 29.10.2021.

2. Your office letter in Marathi language dtd.: 11.11.2021.
3. MSRDC letter No.: NH-2021/02/DE-7/C. R. No.: WPK-NGT/ ENGG./6521;
TR
9@ dtd.: 12.11.2021

?QN}

With reference to above subject and reference letters, further subsequent to detailed
V” »\\\\\'\ discussion with your good self on captioned matter, this office has confirmed the data on

Tree Fellings. Accordingly, submitting herewith the detailed data for perusal and further

(SachinNiphade)

Executive Engineer
(NH Co-Ordination)
M.S.R.D.C., Mumbai

directives.

Enclosure:As above (Pg No.: 02 to 09)

Copy submitted to;
1. Chief Engineer (NH), M.S.R.D.C., RGSL project office, Bandra (W). Mumbai-50.
2. Executive Engineer (WPK), MSR.D.C., RGSL project office, Bandra (W).

Mumbai-50.
————fff{ W

(v - Rowmdrdo)
Shief Conumtor of Foresws (T)

Corporate Office : Opp. Bandra Reclamation Bus Depot, Near Lilavati Hospital, K C Marg ga'&t?r'a‘[\n st), Mumbal 400 050.
Telephone No.: 022-26400190/201, 26558175/76 Fax No.: 022-26417893

Regd. Office : Nepean Sea Road, Besides Priyadarshini Park, Mumbai - 400 036.
Telephone No.: 022-23685909, 23613789, 23691030
Website : www.msrdc.org CINzd#132808H1926SGC101586



DRAFT REPLY

Sub.: NATIONAL GREEN TRIBUNAL™
Application No.: 88/2018 (WZ) of 2018
Gopal BajiraoBhonsale. .. ... Petitioners
v/S
Executive Engineer MSRDC&Orrs...... Respondents

MSRDC has received the details of the subjected matter through Forest Department.

The matter is examined and it is came to known that, the Applicant Mr. Gopal Bhonsale
has filled the Application before the Hon. National Green Tribunal (NGT) on the finding
this act wrong that, A RTI Application dated 10 August 2018 to National Highway
Authority of India (NHAI) New Delhi and the Principal Chief Conservator of Forest
(HOFF) Nagpur. In this regard, Applicant sul:mitted that, he didn’t receive the

information sought by him. The brief chronological information as follows;

: 8

Applicant Mr. Gopal Bhonsale submitted that, he was travelling from the said
Highway and he saw a number of trees but and transported without any
documentary permission in hand with the person engaged in the said activities.
Therefore, Applicant Mr. Gopal Bhonsale has filed an Application under Right to
Information (RTI) Act-2005 on dated 10t August 2018 to the office National
Highway Authority of India (NHAI) New Delhi and the Principal Chief
Conservator of Forest (HOFF) Nagpur.
Further, it is understood that, the Applicant has mentioned the spot as Highway
Number 548-A, Km 0+000 to 40+600, SakhaliSpot 17+150. As a fact, this location
comes at section from Wakanphata to Paliphata of the newly declared NH-548A.
In this regard, it is to submit that, the ‘road stretch namely ‘Wakan-Pali-Khopoli’
was state highway constructed during 1974-79 and maintained up to June 2017 by
PWD.
In 2016,the Ministry of Road, Transport & Highways (MoRT&H), was accorded “In-
Principle’ approval for declaration of state roads as new National Highways (NHs)
in the state of Maharashtra subject to outcome of Detailed Project Report (DPR)
preparation and entrusted certain road stretches to MSRDC for preparation of
Detailed Project Report (DPR), vide their letter No.: NH-14012/20/ 2015-P&M; dtd.:
e e SR e

CS V. Rpmoreo) &

$ief Conservator of Forests (T)
- Thane Circle, Thane.
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21.10.2015 and letter No.: 1200114/49/2015-MAH(P-6); 14.06.2016. Please refer
Annexure-1

Accordingly, as per directives of MoRT&H, MSRDC was prepared the DPR through
the empaneled Consultant of the Ministry. Based on outcome of these DPR, MoRTH
had declared New National Highways Nos to earlier state highways as per Gazette
Notification No.: PART II-Section 3-Sub Section (i), dtd.: 03.01.2017. [n this Gazette
Notification, the subjected stretch is a part of newly declared NH-548 A. As the new
National Highway No.: 548 A is ‘The Higlhway,starting from its junction with NH-848A
near Shahapur and connecting to Murbmf, KArjat, Khalapur, Pali, Tala, Mandand

terminating at Agardanda in the state of Maharashtra.” Please refer Annexure-II

MSRDC had prepared DPR and divided this highway work in 6 sections as

tabulated below;
Sr. } Status of Forest Present
Chainages Name of Stretch
No. Diversion Land Status
Stage-I permission 1 60.36% Work
0.000 to | Shahapur to ‘
1 granted to FDP proposal | Completed on
20.130 Patgaon section-I ,
non-forest land
FDP proposal under 69.06% Work
0.000 to Shahapur to
2 ) scrutiny with PCCF Ngpr | Completedon |
23.650 Patgaon section-II - |
non-forest land
Stage-I permission 90.85% Work
0.000to | Patgaon to Khopoli
3 granted to FDP proposal | Completedon
25.730 section-I _
non-forest land |
o g & Khopali No Forest land 90.88% Work
.000 to atgaon to Khopoli
4. & P required/diverted. Completedon
21.630 section-II
non-forest land
Common length on NH-4 (Mumbai Pune highway)
Paliphata to No Forest land
0.000 to Wakanphata. required/diverted. 70.11% Work
> 40.600 (i.e. Wakan-Pali- Existing road re-surfaced Completed
Khopoli) . |
Common length on NH-17 (Mumbai Goa highway)
; Stage-I permission 95.63% Work
-Tala-
6. nkto ladapureiaa granted to FDP proposal Completedon
e A Agarcia,nda non-forest land |
MA ckages of Highway stretches

*showmg the different construction p;

of NH 548}\ is enclosed herewith as Annexure- VH
= wiet

onservator of Eoresu (T} /{,
Thane Circle, Thane.
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8.

10.

1.

F 5.4

In the past, as per schedule given by Ministry, MSRDC had presented these DPR
before Standing Cost Committee (SCC) & Standing Finance Committee (SFC) of
MoRTH and the subjected work is sanctioned under Annual Plan 2016-2017. In this
regard, as per directives of Ministry, the bids were called for appointment of EPC
Contractor for the said stretch i.e. ‘Up-gradation of Newly declared National Highway
548-A from Wakanphata (k:ﬁ 00+000) to km Paliphata (40+600) [Design km.0.000 to km.
40.600] to Two lane with paved shoulder & configuration in the state of Maharashtra on
EPC Mode.” Followed to the online tendering process through Ministry’s portal, the
Letter of Acceptance (LoA) issued to successful bidder as EPC Contractor to M/s.
Varaha Infra Ltd. Please refer Annexure-IIL

Thereafter, MSRDC has taken over subjected stretch from PWD Mahad division on
23.06.2017. MSRDC has then hand over this stretch to the EPC Contractor and
issued Appointed date as 1stday of August 2017, vide letter dtd.: NH-2017/02/DE-
7/C.R. No.: P-5/ENGG./2391; dtd. 31.03.2017: From issuance of the appointed date,
EPC Contractor started the said work. Please refer Annexure-IV

As per the DPR & handing over documents of PWD, the exiting stretch is of Flexible
pavement (Bitumen road) having width of 5.5 meter varying to 7.5 meter and Right
of Way (ROW) is 30 meter. According to old record received from Land Record
Dept. (Revenue Dept.), it was traced out that, the land for existing road along with
RoW was acquired during 1974-1979 by PWD.

As per the MoRT&H sanction Job. No., said road stretch is to be up-grade to two
lane with paved shoulder as per IPC: SP:73:2015 i.e. 10 meter Rigid pavement
(concrete road) with 2 meter earthen shoulder on either side means total 14 meter
wide. This up-gradation is to done within available RoWonly. Please refer Ministry
sanction the project vide Job No.. NH-548A-MAH-2016-17-1079; dtd.: 25.01.2017.
Please refer letter as Annexure-V,

Please refer Annexure-IV, the work was started by the EPC Contractor after 1%
August 2017. THE EPC Contractor through MSRDC had submitted the Application
to the local Forest office i.e. Range Forest Office (RFO), Pali Dist.: Raigad for Tree

Cutting Permissions. The Range Forest Office has accorded the approval for the

\Tree Cutting Permission. Please refer letters enclosed as Annexure-VI for the

permission granted by the local Forest Office i.e. Tree Authority. Please refer letter

in Annexure-issued by RFO Pali office Q egional (Marathi) language, dated

C SV Ramarao &‘
_,_____/ tres/eal Chief COn’:arvator of Forests (ﬁ\ /

Thane Circle, Thane.
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14.

02.12.2017, wherein, the permission is granted for the trees from Chainage 7+650 to

18+050. (Applicant has enquired about the Ch. 17+150).

. Further, there is provision for the Environment mitigations as well as for tree

Planation in the project work. Please refer Annexure-V. MSRDC had submitted the
undertaking in RFO office that, MSRDC through its EPC Contractor will plant the 5
times trees after completion of the Construction work. Herewith, MSRDC once
again confirmed that, there is financial provision for planation of tree and same will
be done by MSRDC through EPC Contractor. The Action Plan for the same will be
submitted by the MSRDC in due course of time, as Project is in approximate 70%
completion stage.

It is also submitted that, since MORTH/MSRDC upgrading the existing State
Highway of carriageway having 7.5 meter width to the 10 meter wide width.
Therefore, Environment Clearance as per the provisions of the Environment

(Protection) Act- 1986 is not applicable for this project.

% The Details of Tree Cutting in the entire Project is as per below;

1. PACKAGES DETAILS WITH LAND INVOLVEMENT:

Non-Forest land
Forest Land Involved
. i Length Involved
Packages Details | Chainage
(Kms) | Length Area Length Area
(Kms) | (Hect) | (Kms) | (Hect)
-Pat Km. 0.000
FRR S A gnan 20130 | 1048 17.01 9.65 28.95
Section | to 20.130
Shah: -Pat Km 20.130
ket anals 23653 | 9153 1943 | 14500 | 4350
Section II to 43.783
P - li | Km43.783
St 25725 | 85 12.8957 | 17.225 | 51.6750
Section I to 69.508
Patgaon-Khopoli | Km 69.508
21.631 0.00 0.000 21.631 64.893 |
Section 11 to 91,139
iKh i| Km0.000
WakmbakKimpol 40.600 | 9.400 0000 | 31200 | 5628
to 40.600
Km 0.000
s o 2345 | 11210 | 1881 | 31135 | 6107
Agardanda to 42.345 :

apresred W

Page S 0f9
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Package Details

Status of Forest

Diversion proposal

%

No. of Trees

needed to

2. INFORMATION OF TREE CUTTING IN FOREST LAND:

|

No. of trees
for which
permission

issued by

| be cut
‘r Competent
5 | Authority
'_b:ha“l;apﬁ;zl’atgaon ] betage I permission
Section | received on
30.06.2021.Compliance 2586 NIL
for Stage-1 permission is
in progress.
Shahapur-Patgaon | Proposal submitted at
Section II DCF Thane office on
25.04.2019. Same is 3402 NIL
under Scrutiny with
PCCF Nagpur Office
Patgaon-Khopoli Stage I permission -
Section | received on 26.08.2021.
Compliance for Stage-I
o 467 NIL
permission is in
progress.
Patgaon-Khopoli Forest Land not — NIL
Section II required.
WakanPaliKhopoli | Resurfacing is doing in m
Forest land therefore,
NIL NIL
Forest Diversion Land ,
proposal not required.
Indapur to Stage I permission N
Agardanda received on 13.02.2021.
Compliance report is 1055 NIL

submitted on
20.10.2021.

adtered

b oo e T et e st

Rons Kao

(c.v Romarao)

S

Chief Conservator of Forests (T)

Thane Circle, Thane.
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| actual cut
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No. of

i
|
|
|
Trees 1
[

NIL

NIL

NIL

NIL

NIL

NIL



3 INFORMATION REGARDING TREE CUTTING IN NON-FOREST LAND:

| Details of tree C uthng for which 7 | Compliance
| | No. of | pem\ncmrt ts%ued b)’ tom?clentmr\uthontyr f E g |
| Trees v L FApaCN . conditions
Package Desxgnatwn | Trees for | Trees | . *
g needed | Date & letter No.: ﬁ - : [ stlpulated { !
Details of | ' which | actually . | |
to be . of permission in Tree
Competent . permissi =~ cut "
i ' issued | ; . cutting
u ! N |
1 onty { rany " order if any
1 , issued | L
: . S — o
i - 592 | 207/29042019 | 592 2 | | |
| Shahapur- Shahapur | * \ | Plantation | |
i » Patgacn REO | i
—— | ] | f :
} | | 105 | 2sy22082000 | 1057 s, | O |
[‘ Sectonl Dhasai | ll . Plantas
RFO | 1808A/18.02.2020, | | inTree |
368 | Murbad | 1811A/18022020 | 368 | 335 | Felling |
'Y i ! i ;
' i I i | i |
‘ Shahapur- | East [ ! [ % order has | |
i { i
Patgaon . RFO | " 5 " | notyet been | '
Sectionll | 67 Murbad | 28/ 15.022020 ] 67 | 67 E completely |
| West | “ \ done. |
: ! | ‘ ?
55 | Sub-total 4 | 402 |
: Patgaon- | | ' | However,
(o 4 — RFOKarjat | 144/01.06.2019, | ‘\
Khopoli 51 | ; 1\ | 77 the agency |
East | !‘ \; g v %
Section | ' | 1 l | has started |
: ' 168/21.06.2019,11 : I. 1 Tree i
. RFO Karjat | :
312 | | 9/20052019123/ | 312 | 312 | Plantation |
C West | ' % I ;
30052019 | | insome |
[ 463 ' | 463 389 packages. ‘
"RFO Karjat | 357/2612.2019, Alsoisin |
oy | | " 131 9 |
Patgaon- | East | 20/10042019 process for |
\ Knopoli | “RFOKanat | 43/03122018, | 1 ;;“ balance I
212 = .
Section I | | West | 617/15022019 planation | |
7 o T FesamE, | 76 | 16 | Wk | ]
| | ol DEERAATE  DRRS
Adttesreel

C£v. Ramardo
page 7 of ghief Conservator of Foresws (T)

Thane Circle, Thane.
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- g % Compliance
Nk 5 I?fﬁ‘liiawn issued by Lumpelent Aut 0 y . | of
q No.of | Nos. of . :
\ Trees | conditions |
Package Designation Trees for | Trees ) o
; needed Date & letterNo.: ) stipulated
Details of which | actually § i
to be of permission - inTree
Competent permissi cut .
cut issued . cutting
Authority on is ) ;
: - order if any
issued ?
Khalapur | 375/15.12.2018 will
719 Sub-total 719 380 complete
WakanPali 243/02.12.2017, before
Khopoli 252/05.12.2017, completion |
257/06.12.2017, of the
- RFOPali | 258/06.12.2017, Project. |
1859 1859 1609 |
194/13.10.2017, *
195/13.10.2017,
196/13.10.2017,
197/13.10.2017
291/17.10.2017,
RFO 290/17.10.2017,
2454 2454 2454
Khalapur 404/20.12.2017
403/20.12.2017 g
RFO
60 529/12.01.2018 60 52 ’t
- Nagothane
4373 Sub-total 4373 4115 %
Indapur to 969/23.02.2018, |
Agardanda 974/23.02.2018, |
970/23.02.2018,
971/23.02.2018,
RFO 139/10.05.2018,
2162 Mangaon 138/10.05.2018, 2162 2162
936/09.02.2018, ‘
933/09.02.2018,
937/09.02.2018,
935/09.02.2018,
934/09.02.2018,
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|
|
|

' T Details of tree ('uliinp forwhich | | ) N
| ermission issued by C tent Authorit | St
No. of mp issued by Competent Authori y of
" No. of . Nos. of 5 :
Pack Trees ) ) L conditions |
ackage Designation . Trees for . Trees | ;
Dhstad needed Date & letter No.: _ 1 . stipulated |
clails of which  actually | =
to be . of permission o] | inTree
Competent permissi cut
cut issued . : cutting
Authority on is '
. - order if any
issued i
. 932/09.02.2018, N
1009/06.03.2018, : ‘.
1014/06.03.2018,
1013/06.03.2018, i
1008/06.03.2018,
- 1007/06.03.2018 ‘%
1015/06.03.2018 ]
140/10.05.2018 L
1010/06.03.2018 |
1012/06.03.2018
141/10.05.2018 |
1011/06.03.2018 |
959/31.01.2018 |
858 | RFO Murud 858 858
945/25.01.2018 I
3020 Sub-total 3020 3020 |
BENEFITS OF THE HIGHWAY:

This new declared National Highway stretch is the upgrading to the 2 lane with paved |
shoulder configuration road having in Pavement Quality Concrete road. This highway
starting at Major National Highway No. 3 ie. Mumbai Agra NH at Shahapur in
North/Western region of Maharashtra and connecting to the Murbad (MIDC area),
Patgaon Karjat, Khopoli (Industrial area/ Imagica Theme & Water Park), Pali
(GanpatiAstavinayak Temple), connecting to NH-17 i.e. Mumbai Goa national Highway
in Konkan region of Maharashtra. Further, this highway stretch terminating atAgardanda
jetty near Dighi Port for Water transport route. This highway is very important link to
connect the different region of state as well as very useful for the tourist consumer,

Agricultural and Industrial transport in the state without distributing traffic in the
Mumbai city.

@V‘@
A‘#W( Foddkk kR kR dok dokokok Ak kR Ak kR Htum"u* B
i e PRI EXECUTIVE ENGINEER
T -

. Ram

@r2o) M.5.R.D.C. (LTD), MUMBAI
Crf;ef conumtor of Fofesys. L ) _—

~ Thane Circle, Thane.




/ rm Annexure X3
QRS aw arg e 1948 (Rfeaw) yfaae 1964 s dFva 3 gaAmt
' q.mamwammwmmﬂm
w90 )/HIAR/39/¢)-W Rema 29/99/¢] (FuiRa arfefram
26/23¢RT AT AT/ q0¢8/9580/¥MNAHR/329/ £/ TH-5, /99/¢R 4
woia Suaadws |, difermm aiiadler v BAE q1/3¢/8/60R
f&.95/9/9%¢R)

3w | SAF FAIE @/30/FH /209830
Hord fEAidE - 0)/0k/309%

Wk 9,991, 90 g, Sfwm i arifed ey wHid
» FRo/T/93us/ fFid - 39/04/2098
IR FERTE 5w Ty R wEniEs af &7 @ fet e (JV)
TNl Fot A3 WA F.57/900 & 69/508 ALl TEAT SAFAT ALhew
BT e St AT Qe et aea e o sieard grEed boredl
ot 3 et W v HAIRTAT e Bl AERTE qES

(ﬂfﬁﬁwn)qquﬂma(qa)ﬁumaaﬁﬁwqmmmgﬁwwm
PRV el HREHRT AR o7 @Wieller 1) ey o a9 e,

ECRE L 181 @I A QuaTd SToredT gerraT aurTel

| | B [ g/ Qe e
L 1 g8/FY feetet T/
!?ﬁtlasmo Wl [EE [y | wen | wordt | e |
aa | 0 r— - 'L
3 wEY | 69/508 ;Tm ( i il -y e
e o b a o
o S 09 | sga Sigs 09
= - 77| e - | 77
- [ fRraa 01 | Rraa -
| | | Ry 01
| ! ta 35| t. | & 2~ o
| | 35
! | 16 | |rT
! kg 01 ;A 9
T e Tl | o
17 —LTT 10 | [

HERT® qgee siftifym
qecx%ﬁamwmwmaﬁw
CEC m?ﬁmg:lrm WAl fisvaran sy %
‘ srviten mmmmmmm

4 S e &afler e TUR IRV SHRT g7t
mmmm%amﬁmmﬁmﬁmﬁ?mﬁ

]
i

Attessed ChieFonaniarec)

66

>

ator of Foresus (T)

Thane Circle. Thane




SACRIRER ger@v gdfae SR 1€ ardt ofeR A e : Aieg

=7t t;‘.ﬁ‘;

A1, SRS AT AR wrfer ey wHTE 9/20/HA/R04s,
f&=1E 2%/03/300y 3l AN WarTh foew 9@ gawm (Y FrfidaE
U gE T /- oy I HaHld TS dred wRon R0 WReR/ AaREN
IR GRS e, a¥9 el e EN waE varg el AR,
) dwe ge Ao yEw@AE Adla ard gaen e,

TS GRATN (U GiaR/TaaR dF) 3o fyamedd g6 A
FRIGUE AR, YT TEaR Wa¥ ERRN ARy Yee B i A e,

e AR wome wo) R o R v venfoyg e a9
Ao FTE) TEHT TN v BIuv Rt Svare Ader A aearel A Q&
. ,
a@amﬁmmﬁagﬁﬁaﬁmmwﬂ
SO BRI Wi q Weds PR qerdied gedi@ell e
/4
A ECED)
geratfRrer! 1
qRES FARER]
Ford (7d)

mmmmma@hwﬁamum

m,m.mw aaﬁmwﬁiaﬂmamaﬂawqaﬁ
WWW
S JferamT TRrpeld Hahd
mqgam.aamﬁmww- ey 4
e ) ST e AR A o 6 aRffdeldo

67

d

.._-—-/

—

(v Ramaran)

Chief Conservator of Foresis (T)
Thane Circle, Thane.

-



2. Government of Maharashtra, Revenue and Forest Department Rules No. TRS/1089 /CR/

Aomescesre 2468

1. As per section 3 of Maharashtra Tree felling Act 1948 (Regulations) Act 1964

321/89-F dated 29/11/89 (Amendment Act, 26/2989 and Notification RS/1089/1490/CR/
321/89/F-6 29/11/89 in reference with letter of Dy. Conservator of forest No. ¢/28/
Vruksha/6022 dtd. 14/12/1989)

e s s smeesea R eeEEREaEERRdE RAAAR S eR SRR FHSAA ST T RS AN CFE NN NS SRR RS Y. ce s a . -

Outword No. B/20/Land/144/ 2019-20
Karjat dated: 01/06/2019

References: - 1. Order of Deputy Conservator of Forests, Alibag No. B0/
Land/1246/Dated 31/05/2019

Applicant:-

Development Corporation.

Dev Yash Brige Gopal (J.V) on behalf of Maharashtra State Road

As per powers conferred to me by Section 3 (1b) of Maharashtra Forest felling of
trees Act, 1964 Amended Act, 1989, this permission is given to fell the schedule trees as
mentioned below in between Khopoli Karjat Murbad road widening chainage No. 57/900 to

69/508.
Village M. survey Details of permitted trees to be felled
No.
. Marked Improper Permitted
trees/copiece trees/copiece Tree/copeice for
felling
.| Species | Number | Species | Number | Species | Number
of Trees of Trees of Trees |
‘ |
Markewadi, No. 57/90 | Amba 06 | Amba - Amba 06 |
Takve, to 69/508 ' g .
Vanjarawadi, Khair 06 | Khair - Khair 06
Kashele, Jambul 09 | Jambul - Jambul 09
Naladhe,
Moha 77 | Moha - Moh 77
KB : ;
Shisav 01 | Shisav - Shisav 01
28 prresred . .
e T Ain 35 | Ain - Ain 35
p Sag 16 | Sag - Sag 16
%“ T —="_| Haidu 01 | Haidu > oteid 01
__C.&M,: /fdm L !
Chief Conservatoy of Forests (T)Total 151 | Total 0 Total 151

|

The order for felling of trees is given only for the area which duly certified by the
Revenue Officers. If any discrepancy or dispute persists regarding area this order will be

revoked

The applicant will be personally bound to abide the terms and conditions laid in

Section 3 (1b) of the Maharashtra Tree felling Act 1964 as amended 1989,

. 'Fhe applicant will be personally responsible for the validity of the affidavit of
application submitted to this office by the applicant for obtaining permission for tree felling.
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The applicant should take care that, they will not move material from felling of above
trees from original place unless and until it will have hammer of Passing seal from Sub-
Divisional Forest Officer.

It is mandatory to deposit payment of Rs. 5/ - per tree to the concerned forester for
production of the same number of saplings, as per the order No. B/20/Land /9016 dated
29/03/2005 of the office of Deputy Conservator of Forests, Alibag. Care should be taken by
the Khatedar/Contractor to ensure that, its three-times trees should be planted in coming
rainy season.

The Khatedar/Contractor has to fell trees within 30 days from the permission is given.
Otherwise, it should be noted that, the felling order will be revoked thereafter.

Also, the forester should take care, as per new procedure the notice should be
published in local Grampanchayat Office for 7 days. If not received any objection then only
Chapani hammer should be provide.

The forester should take care that, before submission of case for transit hammer the
- estimated yield material calculated as per girth and canopy of trees and the actual yield
~material from felling of above trees should be verified.

(S.D. Valvi)

Tree Officer and Range Forest Officer
Karjat (East)

To,
Dev Yash Bridge Gopal (J.V) on behalf of Maharashtra State Road Development
Corporation

Copy submitted to the Deputy Forest Conservator Alibag in reference with Order No. B/20/

Land / 1246 dated 31/05/2019.
Copy submitted to Astt. Conservator of Forests, Panvel with reference to above.
Copy submitted to Astt. Conservator of Froests, (protection and encroachment removal)

Panvel.

Copy to Forester Humgaon.
He should take care that, only those trees should be fell which are mentioned in the

order of Deputy Conservator of Forests, Alibag with proper mark. The care should be taken
no other material should be mixed with this material. The case should be submitted with self

explanatory opinion for transit hammer.

Copy to Forest Guard, Savala, Kashele and Bhalivadi.
They should check no illicit felling or no other material should be mixed with this

material.

Kona Moo

C S v Kamaren) ~
Chief Conservator of Forests (M)
Thane Circle, Thane.



